CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0.A. NO, 1889/93
New Delhi this 16th Day of February 15994

The Hen'bkle Mr, J.P. Sharma, Member (3J)
The Hon'kle Mr. B.K. Singh, Member (A)

Shri Nandan Singh Dhami,

Sen of Shri Mehan Singh Dhami,

Resident eof Qr, No. 610, Sester II,

R.K. Puram,

New Delhi-110 002, e Applieant

(By Advocate Shri Krishna Prasad)
VERSUS

1. Unicn of India threugh
Secretary,
Ministry of Heme Affairs,
North Blesk, New Delhil

2, Departmentef Telscemmunicaticns,
Gevt. eof India,
Departmental Examinatien Ssctien,
Dak Bhawan,
Parliament Strest,
New Delhi-110 001, es Respendents

(By Advecate : None)

ORDER

Hon'ble Mr. J.P. Sharma, Member (J)

The applicant is werking as a Clerk in the
Department of Telesemmunicat ion and qualified the
examinatien eof JAOD-Part I in 1991 and was eiven
effieiating appeintment te the pest ef Jr. Assounts
Offiser since February 1992 in ths Office ef the Deputy
Gon;r.l Manager. The respendents Na. 2 ssnducted the
examinati en of Jr. Aesesunts Offiser Part-It in
Nevember, 1392 and result was deslared on 52,1593,

The applieant did net pass the examinsgtien. The applisant
Wwas supplied with the larks-ahﬁot whére: in in Paper X

he ebtained only 35 marks. The erievance of the applisant

is that the svsluatien ef marks ef Paper X was net dene
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as per the ansuer uritten by the applicant as he vas
expesting mere than 6C marks. The npplisant‘applicd
for revaluatien and depesited Rs. 25/~ by the letter
dated 17.4.1993. The applicant was informed tha# the
marks re-tetalled eof }npcr Xi and the tetal was found
serrsct,
2. Agerieved by the aforosaid.action of the
respenden ts, the applisant filed thes present spplisatien
fer the fellewing relief:

To set aside the aestien of the Respendm t

Ne. 2 se-per and examine the erieinal answer

book of Paper X of the applieant by whieh

he had been declared unsussessful and denied

premotion and he may be deslared sussessful

im the seid JAUG Part 11 of the PAT JAO' s

examinatisn held in Nevember 1592 with all

back wages and senierity aecording to the merit

frem the date of prenouncement of result dat ed

5.2.,1993,

3. We have heard the learned sounsel at length

and alse perused the supplementary affidavit By the
applicant. The applicatien in the pressnt ferm is

net maintainasle. The Court has ne pewer te re-sxamine
ths ansuer sheets of the pax tieudar question Paper,

The applicant has net alleged any malics.

4. The applisatien, therefere, dees net lies as
it shall se beyeond the juriésdietion sf the Trisunal,
te sit as an Appellate Autherity er as a higher
examining bedy. The applicant did net pray fer the
reevaluatisn ef Paper X by thé respondents Ne. 2.
In view of this fact the applicatien is dismissed at

the time of admissien stage itself with limerty te the
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applisant te seek the relief, if se advised for
re-evaluatien ef Paper X by Respendent No. 2, The

applicatien thersfere, is dispesed of asserdingly.

i
g ot : s MMAcCeg -

(B.Ke Singh) (J.P. Singh)

Member(A) Memhsr(J’

#Mittal*



